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 [Sh.  Sudhir  Swant]

 This  condition  ।  totally  unjustified and
 Inadequate  and  violates  article  14  of  the
 Constitution as  -  discriminates  between  the
 tich  and  the  poor  farmers,  for  the  following
 reasons;-

 (a)  Annewariis  8  system  for  determina-
 tion  of  crop  production  per  year  for  purposes
 of  revenue.  ।  does  not  relate  to  the  type  of
 crop.  Hence  farmers  growing  cash  crops
 like  sugarcane  and  paddy  are  brought  at
 one  level.  Income  of  sugarcane  growing
 farmers  will  always  be  more  and  hence
 Annewari  does  not  in  any  relate  to  the
 income  of  the  farmer.

 (b)  है  does  not  relate  to  land  holding.
 Hene  a  farmer  with  more  land  is  benefited
 whereas  a  farmer  with  less  land  is  not.

 (c)  The  farmer  in  an  area  of  developed
 gricultufe  like  Westem  Maharashtra  and  a
 farmer  of  area  are  brought underdeveloped
 on  equal  footing  by  this.

 (d)  My  constituency has  not  benefited
 due  to  Average  yield  of  paddy  being  always
 low.  The  Annewari  -  low;  hence  the  crop
 never  fails  and  this  in  spRte  of  impoverish-
 ment  (४  farmers  the  scheme  has  not  ben-
 efited at  ail.

 A  clause  which  does  not  relate  to  in-
 come,  land  holding  or  regional  imbalance  Is
 highly  unjustifiable.

 |  would,  therefore,  urge  the  Govem-
 ment  to  kindly  remove  the  said  clause.

 (i)  Need  to  construct a  new  alr-
 port  at  Cochin,Kerala

 1242  hrs

 {MR.  SPEAKER in  the  Chair

 PROF.  K.V.  THOMAS  (Ernakulam):
 Cohin  airport  is  a  naval  airport  without  much
 facilities  as  tor  a  modem civil  air-
 port.  So  a  new  airport  should  be  built  imme-
 Giately.  The  Kerala  Government has  ident!-

 fied  a  few  places  for  the  new  almport.

 |  request  the  Central  Government to
 take  immediate  steps  to  construct  a  new
 alrport at  Cochin.

 (Ill)  Need  to  look  into  the  incident
 of  decay  of  wheat  in  tempo-
 rary  godowns  of  Food  Corpo-
 ration  of  India  at  Normal
 School  Premises,

 शिक्शा, Uttar  Pradesh

 [  Translation}

 DR.  P.R.  GANGWAR(Pilibhit):  Mr.

 porary
 India  at  Normai  School  Premises  in  my
 constituency  Pilibhit,  Uttar  Pradesh.  These
 temporary  godowns  were  sei  up  three  years
 ago  in  1989  for  storing  wheat  and  the  wheat
 is  still  rotting  there  giving  a  foul  smell.  Per-
 haps  this  wheat  has  completely  decayed,
 still  guards  are  there  on  duty.  This

 matter ‘should  be  looked  into.

 (tv)  Need  to  Include  Medical  ser-
 vice  under  clause  2६0)  की  Con-
 sumer  Protection  Act  to  pro-
 tect  the  Interests  of  doctors.

 [English|

 DR.  K.D.  JESWANI  (Kheda):  A  large
 number  of  doctors  are  being  prosecuted
 and  fined  by  the  District  Consumer  Councils
 for  alleged  negligence  on  the  part  of  doctors
 on  complaints  by  the  patients  of  their  rela-
 tives.  The  Consumer  Protection  Act  was

 primarily  framed  with  a  view to  protecting
 the  interests  of  the  public  so  that  hey  are  not
 cheated and  are  given  standard  goods  and
 proper  after  sales  service.

 The  medical  profession  cannot  be
 equated  with  any  trade  selling  commodities
 across  the  counter  fora  price.  The  medical
 services  being  of  an_  intellectual  calibre
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 J  urge  upon  the  Central  government  to
 include  medical  services  under  clause  2(0)
 ofthe  said  Act  to  protect  the  interests  of
 doctors.

 (v)  Need  to  Include  Punpun-
 Dardha  Irrigation  Project,
 Bihar  in  the  Eighth  Plan

 [  Translation}

 SHRI  NITISH  KUMAR  (Barh):  Mr.
 Deputy  Speaker  Sir,  the  Central  Govern-
 ment  has  been  making  declaration to  launch
 a  Special  Region  Development  Programme
 for  the  rapid  developmeni  of  the  terrorism
 affected  areas.  But  it  is  an  irony  that  the
 Central  Government  has  not  included
 Punpun-Dardha  Irrigation  Project.  which  is
 beneficial  to  the  terrorism  affected  areas  of
 Central  Bihar  in  the  annual  pian  of  1992-93
 despite  the  requests  made  by  the  Bihar
 Government.

 Pun  pun-Dardha  scheme  is  the  most
 useful  project  for  irrigation  anc  flood  control.
 Every  year  heavy  damage  to  crops,  roads
 and  of  other  properties  in  caused  in  Central
 Bihar  by  floods  In  Funpur.  and  Dardha  riv-
 ers.  Besides  It,  enormous  water goes  waste
 With  the  implementation  of  Punpun-Dardha
 Irrigation  Project  the  flood  problem  will  be
 solved  and  there  will  be  adequate  provision

 a
 irrigation  In  the  large  areas  of  Central

 har.

 Therefore,  i  urge  upon  ine  Central  gov-
 ernment  to  include  Punpun-Dardha  Irriga-
 tion  Project  in  the  Eightn  Plani  in  the  interes{
 of

 the
 peopie.

 wi  Need  to  drop  the  proposal  of
 sale  of  vacant  lands  belong-
 ing to  Defence

 SHAI  SAVE
 Mr.  Deputy  Speaker,  Sir, ४

 through  this  House  1  would  lke  to  draw  the
 attention  of  Ministry  of  Defence  towards  the

 Proposatof  sale  of  vacant  lands  belonging
 to

 As  per  reports  in

 some  news  papers  the  Ministry  of  Defense

 ae
 Dea

 is  understood  to  be  working  ‘onaschemeot

 collecting  additional  amount  by  selling  the
 vacant  land  of  the  defence  deepartment. at
 presentthe  Ministery of  Defence  has  21  lakh
 acre  land, of  which  10%  15  proposed to  be

 -
 sold at  market  rate.  This  land  will  be  sold  to
 the  buliders  and  co-operative  Housing  Soci-

 eties  in  the  big  cities.  There  15  a  proposal to
 sell  300  acres  of  landjat  Hapur and  Kanpur
 being  used  for  military  camps.

 Sir,  after  a  lot  of  consideration  extra
 land  has  beengiven to  Defence and  Railway
 departments.  These  lands  are  used  for  the
 future  schemes,  Now  such  lands  are  being
 sold  ॥  the  name  of  developing  new  tech-
 nique by  declaring  ther  vacant.  As  serious
 danger  will  also  arise  to  our  security  system
 with  the  sale  of  these  lands.  Secrecy  of
 defence  institutions will  be  at  stake  by  con-
 structing  residential  houses  in  the  military
 areas  andthere  will  be  a  possibility  of  in-
 creasing  foreign  interferance

 Therefore,  |  urge  upon  upon  the  Minis-
 try  of  Defence  that  this  scheme  should  be
 given  up.

 (vil)  Needtoclearlytheash  of  Ther-
 mai  Power  Piant  Farakka  ac-
 cumulated  ir:  comfields  along
 Kanglol  river  bed  in
 Murshidebed  district,West
 Bengal.

 [English]

 SHRI  ZAINAL  ABEDIN  (Jangipur):  The
 ash  of  the  Thennal  Power  Plant  at  Farakka
 in  Murshidabad  District,  West  Bengal  de-
 posited  earlier  in  the  Kangloi  river  bad  es-
 caped  during  the  floods  in  October  last  year.
 While  being  carried  by  flood  water  It  accu-
 mulated  overthe  com  fields  measuring  about
 five  thousand  acres  of  land  at  astretch  often
 kilometers along  the  sald  river.  this ash  has,
 in  fact,  resulted  in  the  formation of  a  two  to
 three  feet  thick  layer  oh  the  surface  of  the
 land.  In  this  situation  if  one  ts  to  continue
 cultivation  in  those  pieces  of  land  the  ash
 hat  to  be  removed.  But  the  removal of  the
 ash  istoo  expensive  to  be  borne  by  the  poor
 farmers.  will  cost  about  five  thousarid


